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 IN THE HON’BLE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION 1141 OF 2024  

 

IN THE MATTER OF:  

AMRESH SINGH        …APPLICANTS  

VERSUS  

STATE OF UTTAR PRADESH AND ORS.            …RESPONDENTS 

 

 

ACTION TAKEN REPORT ON BEHALF OF DISTRICT MAGISTRATE, 

SANT KABIR NAGAR, UTTAR PRADESH, IN COMPLIANCE WITH THE 

ORDER DATED 19.11.2024. ALONG WITH THE SUPPORTING 

AFFIDAVIT. 

 

MOST RESPECTFULLY SHOWETH: 

1. That pursuant to the Order dated 19.11.2024 in O.A. No. 1141/2024, titled Amresh 

Singh vs. State of Uttar Pradesh & Ors., the Hon’ble National Green Tribunal 

directed the constitution of a Joint Committee comprising the District Magistrate, 

Sant Kabir Nagar, and the Regional Officer, Uttar Pradesh Pollution Control Board 

(“UPPCB”), Basti. This Committee was tasked with verifying allegations of non-

compliance by M/s Medical Pollution Control Committee (hereinafter “M/s 

MPCC”), located at D-33, UPSIDC Industrial Area, Khalilabad, District Sant 

Kabir Nagar, Uttar Pradesh, and with examining whether there was any breach of 

the Environment Impact Assessment Notification dated 14.09.2006 (as amended). 
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2. That during the course of examining the matter, it was noted that the UPPCB had 

issued a Show Cause Notice under Section 5 of the Environment (Protection) Act, 

1986, dated 11.09.2023, to M/s MPCC regarding the alleged installation of an 

additional incinerator without obtaining the requisite Environmental Clearance 

(“EC”) and Consent to Establish (“CTE”). A copy of the Show Cause Notice dated 

11.09.2023 is being filed herewith and marked as Annexure-1. 

 

3. That M/s MPCC submitted its reply dated 23.02.2024 in response to the aforesaid 

Show Cause Notice, wherein it stated that the additional incinerator in question 

had merely been brought to the premises with the intention of installing it 

elsewhere and was removed upon receipt of the Show Cause Notice. A copy of the 

reply dated 23.02.2024 is being filed herewith and marked as Annexure-2. 

 

4. That pursuant to the issuance of the Show Cause Notice and receipt of M/s MPCC’s 

reply, officials from the Regional Office, UPPCB, Basti, carried out an inspection 

on 27.02.2024 to ascertain the factual status regarding the alleged additional 

incinerator. A copy of the Inspection Report dated 27.02.2024 is being filed 

herewith and marked as Annexure-3. 

 

5. That another inspection was conducted on 11.07.2024 by the Regional Office, 

UPPCB, Basti, in further reference to the Show Cause Notice and the reply 

submitted by M/s MPCC. During these inspections, the additional incinerator, 

noted in the earlier inspection report dated 12.07.2023, was found to have been 

removed from the premises. A copy of the Inspection Report dated 11.07.2024 is 

being filed herewith and marked as Annexure-4. 

 

6. That on the basis of the inspection findings, the Regional Office, UPPCB, Basti, 

submitted its report dated 11.07.2024 (forwarded vide Letter No. 327/C-
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402/Water/Air/S.K.N./2024 dated 30.07.2024) to the Head Office, recommending 

closure/suspension of the Show Cause Notice. Consequently, UPPCB issued a 

letter dated 12.09.2024 suspending the earlier Show Cause Notice. A copy of 

UPPCB’s Letter dated 12.09.2024 suspending the Show Cause Notice is being filed 

herewith and marked as Annexure-5. 

 

7. That with respect to the compliance status, M/s MPCC holds valid Consents to 

Operate (“CTO”) under the Water (Prevention and Control of Pollution) Act, 1974, 

the Air (Prevention and Control of Pollution) Act, 1981, and the relevant provisions 

for handling hazardous waste, granted vide Letter No. 

211565/UPPCB/Basti(UPPCBRO)/CTO/both/SANT KABIR NAGAR dated 

13.09.2024 (valid from 27.05.2024 to 31.12.2028). A copy of the Consent to 

Operate Letter dated 13.09.2024 is being filed herewith and marked as Annexure-

6. 

 

8. That M/s MPCC also possesses a valid Bio-Medical Waste Authorisation No. 

26563354, which is valid up to 31.12.2024. A copy of the said Bio-Medical Waste 

Authorisation is being filed herewith and marked as Annexure-7. 

 

9. That on visiting the premises of M/s MPCC on 10.12.2024, the Joint Committee 

observed the presence of a single incinerator of capacity 100 kg/hour, an autoclave 

of capacity 500 liters/batch, and a shredder of capacity 50 kg/hour, all of which are 

operated in accordance with the existing valid authorisations. Photographs 

capturing the Joint Committee’s visit are being filed herewith and marked as 

Annexure-8. 

 

10. That based on the foregoing, the Joint Committee concludes that M/s MPCC is 

currently in compliance with the applicable environmental regulations, having 
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removed the unauthorised incinerator cited in the Show Cause Notice. It is 

respectfully submitted that M/s MPCC should ensure strict adherence to the terms 

of its valid authorisations and obtain prior clearances for any future expansions. 

The Joint Committee places this Compliance Report before the Hon’ble National 

Green Tribunal, seeking further directions as deemed appropriate in the interest of 

justice and environmental protection. 

 

  THROUGH 

 

 
Date:03.01.2024                         

Place: New Delhi 

PRIYANKA SWAMI 

ADVOCATE 

COUNSEL FOR STATE, UTTAR PRADESH 

F-13, JANGPURA, NEW DELHI 110014 

E-mail:advpriyankaswami@gmail.com 
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